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~ &c., committed by Moplas. -

. ACT No. V or 1856.

PASSED BY THE LEGISLATIVE COUNCIL OF INDIA.

(Recetved the assent of the Governor General on the 22nd February 1856.)

AN Act to give effect to Act XXIII of 1854 from the time of its promulga-
tion in the District of Malabar, and to extend the application thereof _z’n
future.

WHEREAS, by a proclamation published in the Fort St George Gazette
under date the 18th September 1855, the Governor in
Coungcil of Fort St. George declared the whole of the

Preamble.

- District of Malabar to be subject to the operation of all the prbvisions of Act

XXIIT of 1854 ; and whereas long prior to such publication, namely, before
the 1st of March 1855, the said Act had been published and promulgated

“throughout the District of Malabar, and was believed by the class of persons
‘therein described as Moplas, and by all other classes of the inhabitants, to be

immediately operative ; and it is expedient that the said’ Act should have effect

according to the general belief and understandmg in that respect ; and whereas

it 1s expedlent to extend the apphcatlon of the said Aot It is hereby enacted

as iollows —_

I. Act XXIII of 1854 shall be deemed to have been

Act XXITI of 1854 to be in force for all purposes from the 1st March 1855, in the
deemed to have been in force . . . .

from the Ist of March 1855,  same manner as 1f the sald proclanration had been publish-

ed on that date. t e

II. From and after the passing of this Act, the provisions of Act XXIII

of 1854 shall apply to any Mopla who murders or

ofIl)ggZi:Et:ide(gtoiélltmi(r%gflsl, attempts to murder any persons ; and to any Mopla who

takes part in any outrage directed by Moplas against any

person, wherein murder is committed or attempted

to be committed or ig likely to be committed, and to any person who shall
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ACT No. V or 1856.

proourc or promote the commission of any such crime as aforesaid, or shall
Incite or encourage any other person or persons to commit the same, or whao,
after having committed or having been accessary to any such crime as afore-
said, shall forcibly resist any person or persons having lawful ~authority to
apprehend him, or who shall join or assist, or incite or encourage other persons
to joln or assist in such resistance.

Construction of Act. III. The said Act XXIIT of 1854 and this Act
' shall be read and construed together as one Act.
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